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CENTRAL ADMINITRATIVE TRIBUNAL, ALLAHABAD 
e4, 	

LUCKNOW CIRCUIT BENCH. 

Conteapt. Petition No. 6 of 1990 (L) 

IN 

Registration T.A. Ne.1105 of 1987 (L) 

Dinesh Chandra Misra 

Irersue 

V.K.Agarwal & Another 

• • • Applicant 

Opposite Parties. 

 

Hon.Justice Kamleshwar Nath,V.C. 

Hon. K. Obavya, Member (A)  

(By Hon. Mr.Justice K.Nath, V.C.) 

This application under Section 17 of the 

Administrative Tribunals Act, 1985 is for punishing 

the opposite parties for alleged disobedience of 

this Tribunalt judgement dated 24.10.69 in T.A. 

No. 1105 of 1987. 

	

2. 	It would appear from the judgement that the 

petition had to be filed because the applicant was 

revsrted from the post of Head Ticket Collector to the 

post of Ticket Collector and was also required to 

appear at a suitability test examination. The Tribunal 

quashed the reversion order, Annexure-9 dated 23.12.82 

and also directed the opposite parties to the petition 

to regularise the services of tha applicant as Head 

Ticket Collector in accordance with law. and also to 

grant him such consequential benefits as may be 

admissible to the applicant. 

	

3. 	It is not disputed that after the judgement 

of this Tribunalithe applicant had not been posted to 

lower post of Ticket Collector. There is no disobedienq 

0 
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therefore in so far as the order quashing reversion 

is concerned. 

4. 	The grievance of the applicant is that his 

regularisation as Hz!ad Ticket Collector should have 

been made-affective from 1.7.81 and not from 1.1.84 as 

done by order dated 2.2.90, Annexure-3 which purports 
tCx- 

to be,order of the opposite parties in compliance 

of the judgement of the Tribunal 

for the applicant says that in paras B & 9 of the 

judgement it had been indicated that there was a 

circular of the Railway Board under which regularisation 

was to be done with effect from the date of completion 

of 18 months of Adhoc service and since the applicant 

had been promoted Adhoc as Head Ticket Collector on 

1.1.80 he should have been regularised as such with 

effect from 1.7.61. The important angle to be taken 

care of is that in contempt proceedings what has to 

be seen is the compliance of the judgement of the 

Tribunal as it stands and. not from what follows from 

the judgement. Although the judgement refers to the 

circular of the Railway Board which appears to have 

mentioned that regularisation may be done from the 

date of completing 16 months Adhoc services  the 

judgement itself does not say that the applicant must 

be regularised with effect from 1.7.81. The judgement 

only said that the applicant will be regularised 

in accordance with law. What the law is )has been 

indicated, according to the opposite parties understan-

ding in the alleged order of compliance, Annexure-3. 

. The 17arned counsel 
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Whether the appreciation of law has been correct or 

not is beyond the scope of contempt proceedings because 

contempt,  in order to be Punishable, must be deliberate 

and intentional. Wherever a bonafide doubt about a 

legal position arises,it cannot be said that the 

administrative action is in deliberate or intentional 

violation of the judgement of the Tribunal. The 

applicant may have his cause separately by another 

application under Section 19 of the Administrative 

Tribunals Act, 1985; but the controversy on this 

point is outside the scope of contempt proceedings. 

The learner counsel for the applicant further 

says that the placement of the applicant in the grade 

of Rs.330-560 by the compliance of the order, Annexure-3 

is incorrect. The contention is misconceived. 

AnneYure-3 clearly mentions that the applicant was being 

regularised in the upgraded post of Head Ticket Collector 

in the grade of Rs. 425-640(RS) . The reference to the 

grade of Rs.330 - 560(R3) is not for fixation of his 

salary in the post of Head Ticket Collector but is only 

an indication of his seniority which has been taken 

into account for the purposes of regularisation and 

further promotion. 

We are satisfied that no case for contempt 

has been made out. The petition is dismissed. 

Vice Chairman 

Dated the 22nd Feb.,1990. 

RKM 
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BETTIE !HE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD 

CIRCUIT BENCH AT LUCKNOW. 

Contempt Petition No. 	of 199001 

••••••••••••••••••••• 	

/ 	))0S--)0)-) 

Dinesh Chandra Misra 	 .... Applicant 
Peti toner, 

Versus 

V. K. Agarwal & another .. 	 Opp. Parties. 

ean,f10111•1•••••••••... 

4 • INDEX  

   

1. Memo of Contempt Petition 	 1 to 

Annexure No.1:Copy of Judgment of 
this Honible Tribunal. 

Annexure No.2  :Rece t of the judg-
ment & order of the 
Honible Tribunal. 

f., 

11 -f-c 11 

Annexure No.3:IMPUGNFD NOTICE dated 
2.2.1990.issued by 	tc.1 (Y 
opp.party no.2. 

Annexure No.4:Letter dlted 23.12.82. — 

Annexure  No.5 :Letter dated 3.3.84. 

Annexure No. 6:Letter dated 28.5.84. "2 '77)  tz 2  

Affidavit 

Vakalatnama 

yip 
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VINAY SHANICER. 
Advocate. 

Counsel for the Applicant/ 
Pet 4  ti one rs. 

LucknowT:Dated: 

Feb. 19 0990. 



BEFORE THE CENTRAL ADMTNTSTRATIVE TRIBUNAL,ALLAHABAD 

CIRCUIT BENCH AT LUCKNOW. 

Contempt Petition No. 	of 1290.(9 

/R)-- 	I (07 Cr) 

Dinesh Chandra Misra son of Luxe Narayan 

Misra resident of 14, Hardoi Marg,Chowk, 

Lucknow. 

.... Applicant. 

Versus 

V.K. Agarwal,Divisional Railway Manager, 

Northern Railloay,P.R.M. Office,Hazratganj, 

Lucknow. 

Raghu Ram, Senior Divisional Personnel Officer, 

D.R.M. Office, Northern Railway, Hazratganj, 

Lucknow. 

OppvFarties. 

CONTENIFT  PETTTION UNPrR SECTION 17(3)(a) 

OF THE ADMINISTRATIVE TRINUNAL ACT,1985. 

The above named applicant most respect-

fully begs to submit as under :- 

1. 	That one writ petition No. 10 of 1982 - 

Dinesh Chandra Misrs Vs. Union of India and anothers 

was filed in the Hon,ble Hgh Court, Lucknow Bench, 

Lucknow against his revtirSion order dated 23.12.1982 

from thepost of Head Ticket Collector and also 
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for regularisation of his services on the post 

of Head Ticket Collector in which the opposite 

parties of the present Contempt Petition were also 

impleaded as opposite party no. 2 and 3 respectively. 

That the said reversion order of the 

applicant was stayed by the Honible High Court 

at the time of admission of the writ petition and 

subsequently the said writ petition was transferred 

to this Hontle Tribunal under Section 29 of the 

Central Administrative Tribunal Act, 1985 for 

disposal of the writ petition. 

That after heartng both the parties 

at length this Honible Tribunal was pleased to 

allow the petition of the applicant quashing the 

reversion order of the applicant dated. 23.12.1982 

vide its judgment dated 24.10.1989 with the 

following observations: - 

"Application is allowed and the order 

dated 23.12.1982 contained in annexure 9 

of the reversion of the applicant is quashed. 

The opposite parties are directed to regu-

larise the services of the applicant as 

Head Ticket Collector in accordance with 

law. They shall also granted to him such 

consequential benefits as may be admissible 

to the applicants. Opposite parties will 

comply with this directions within 3 months 

from the date of receit of the copy of 
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this order. Parties shall bear their 

costs." 

4. 	That the satO judgment passed by this 

Hon'tle Tribunal was submitted by the applicant 

himself to the opposite parties on 31.10.1989 

alongwith an application to regularise the services 

of the applicant in the light of theidamftlx-O-rder 

and directions of this Honfble Tribunal. The said 

order was received by the opposite parties on 

31.10.1989 and an endorsement of receiving the 

order was made on the application of the applicant 

on_31.10.1')89. A photo copy of the judgment of 

this Hon'ble Court as well as receit of the same 

are filed herewith as Annexure  No. land 2 respect. 

ively to this petition. 

5. 	That it_is noteworthy to mention here 

that the order of this Hon'ble Tribuanl was received 

by the opposite parties on 31.10.1989 and they have 

to comply with the directions of the judgment 

within 3 months, but sorry to say that the opposite 

parties willfully and knowingly dis-obeyed and 

flouted the directions of this Hon'ble Tribunal 

by not regularising the services of the applicant 

within three months i.e. by 31st January, 1990 

which is clear violation of the directions of this 

Hon'ble Tribunal and is VOX* 2614-contemptuous 

in the eye of law. 

4 

6. 	That the opposite parties issued a 

notice on 2nd February, 1990 in which the applicant 
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has been given promotion to the post of Junior 

Tnspector of Ttcket in Grade of Rs. 550-750 (R.S. 

1_602-2660) and posted to the applicant at Varanasi 

indicating that notice. Tt has been passed in 

terms of the directions and orders of this HOnible 

Um* Tribunal passed on 24.10.1989. A photo copy 

of the said notice is filed herewith as Annexure 

No. 3 to this petition. 

That after going through the said 

notice, it is ample clear that the opposite _parties 

have not complied with the directions of this 

Honible Tribunal and issued the said notice in a 

willfully dis-obidience with the directions of 

this Honible Tribunal and thus hagkcommitted gross 

contempt of this Honible Tribunal, 

That it will not out of place to 

mention here that as per directions of this Honlble. 

Tribunal the services of the applicant on the post 

of Head Ttcket Collector should be regularised 

after completion of 18 months service with further 

consequentialbenefits to the higher post. It is 

rther submitted that It is admitted case of the 

'a rtes that the applicant was promoted to the 

post of Head Ticket Collector w.e.f. 1.1.1980 in 

Grade 425-640 and have completed 18 months regular 

worYing on 1.7.1981 and his services on the post 

of Head Ticket. Collector will be regularised on 

1.7.1981 in Grade 4.25.640 and he will be entitled 

for further promotions accordingly. 
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9. 	That the promotion order of _the 

applicant issued by the opposite parties n their 

notice dated 2.2.1990 they have regularised 

servitces of the applicant in lower grade of T.T.E. 

in Grade 330-560 and regularise his service on 

the post of Head Ticket Collector w.e.f. 1.10984 

and further given him one promotion to the higher 

grade of Junior Tnspector of Ticket on 2.2.1990 

which is utter violation of the judgment and 

direction of this Hon'ble Court and, as such the 

opposite parties haSecommitted dis-obidience 

knoweingly and willfully of the judgment and 

direction of this Hon'ble Tribunal and have made 

themselves liable for punishment for committit 

contempt of this Hon'ble Tribunal. 

That as per the directions of this 

HonlbleTribunal the petitioner-applicant should 
t^- 

have4regularised on thepost of Head Ticket Collector 

w.e.f. 1.7.1981 and subseqnently should be given 

further consequential benefits for the promotion 

to the higher post and he should placed in grade 

700-900 (R.S. 2000-3200) on the post of Chief 

Tnspector of Tickets from the date of mstructu 

i.e. on 1.10984, but by not giving this benefit 

to the applicant, the opposite parties nos. 1 and 2 

have commited gross contempt of this Hon'ble 

Tribunal. 

That it is worthwhile to mention 

here that the persons who have/promoted on the 

post of Head Ticket Collector in Grade Ps. 425-640 
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v ;de order dated 23rd December, 1982 and other 

persons who haveA promoted on the post of S.T.E. 

in Grade 425-640 v. e.f. 3,3.1984 i.e. mph after 

the promotion of the applicant, were promoted in 

higher grades and at present are working on the 

post of Chief Inspector of Ticket n Grade 

Rs. 700-90 (R.S. 2000-3200) since about 1.1.1984. 

It is also noteworthy to mention here 

that Sri U. R. Tiwari who was promoted as Head 

Ticket Collector on 23.12.1982 was again promoted 

to post of Chief Inspector of Tickets in Grade 

700-900 (R. S. 2000-3200) w. e. f. 28.5.1954 who was 

and is admittedly junior to the petitioner and Lao-

promoted to the post of Head Ticket Collector 

after regularisation of the applicant i.e. 1.7.1981. 

The photo stat copies of the sa 4 d letters dated 

23.12._1982 and 3.3.1984 and 29.5.1984 are filed 

herewith as Annexure Nos. 4,5 and 6 to this petition. 

12. That on the basis of the averments 

made in theforego 4 ng paragraphs it is ample clear 

that the persons promoted after the regularisation 

of the applicant on the post of Head Ticket 

Collector, have been given promotions to the post 

of Chief Inspector xxot of Tickets from 28.5.1984) (2Lcfr- 

inspite of clear directions and judgment of tills 
_ 

Honfble Tribunalz• 	the services of the 

applicant on the post of Head. Ticket Collector in 

Grade 425-640 hi.a.ve:  btelleen_d:::u:africso;Z1;ect 

from 1.7.1981 

18 months reguiar servfce 
e. 1.1.1980 nor

have been gfven 

.4171  tAo. 

promot.to 	- 

of promotfon
n to  
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the post of Chief Tnspector of Tickets for which 

he has been declared legally entitled by the 

findings of thisHon,ble Tribunal, and as such the 

opposite partieshave di-s-obeyed, neglected and 

dis-honoured the orders of this Honlble Tribunal 

which is clear from the notice issued by the 

opposite parties dated 2.2.19901contained in 

Annexure No. 3) and as such they have knowingly 

and willfully flouted the orders of this Honlble 

Tribunal and have committed gross contempt of 

this Hon'ble Tribunal. 

13. That it will betbe Ott of place to 

mention here that the said reversion order dated 

23.12,1982 was stayed by theta Hon'ble High Court 

vide its older dated 	9)3 , but inspite of 

the said stay order the applicant .. was throughout 

harassed by the opposite parties . 4n not considering 

the candidature of theappli.cantetrv further promotions 

to the higher post along wtth the others and the 

applifant was continuously prevented by the 

opposite parties no. 1 and 2 for his legal rights 

ffor further promotion to the higher post along 

with theother employees till the date of the 

decfsion of the claim -etition by this Honlble 

Tribunal which clearly shows that the opposite 

parties were and are adament not to obey the orders 

of the higher courts of justice of the State and 

have continuously harassing the applicant by not 

providing him his legitimate and legal right for 

promotion to the higher grade. 
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14. That seeing the notice of promotion 

of the applicant dated 2.2.1990 said tobe passed 

in compliance to the orders and directions of this 

Honible Tribunal issued by the opposite party no. 2, 

it is clear that the same has been issued in gross 

contempt of this Honible Tribunal by not obeying the 

clear directions of this Hon,ble Tribunal and thus 

have made themselves tobe punished for committed 

contempt of this Hontble Tribunal. 

Prayer 

Wherefore, it is most respectfully 

prayed that this Hontble Tribunal may kindly be 

pleased to punish the opposite parties for committing 

contempt of this Hontble Tribunal under Section 17 

of the Administrative Tribunal Act, 1985 in the 

interest of justice. 

Lucknow:Dated: 

Feb. 9 0990. 
( Vinay Shanker ) 

Advocate, 
Counsel for the Applicant. 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD 

CIRCUIT BENCH AT LUCKNOW. 

CONTEMPT PETITION NO. 	of 1990. 

Dinesh Chandra Misre 	 Epplicant, 

Versus 

V.ItaAgarwal & another .   Opp.Parti.es. 

ANNEXURE  No. I 
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Thankir,2 fou, 

uckrow,dated, 
W1U/1080. 

Tle1:- Copy of TriounA. 
order dated 24/2u/19,39. 

To, 
The D.R.A. 
N.R., 

Lucknow. 

Ref:- liegularisation of Service of tae applicant 
as Ad. T.C. on the upgraded post from 1/1/79 
and further to give promotional kenefits to 
the higher posts as per Hontble Ariounalts order dated 24/10/1989.  

Sir, 

I, have to inform your goodself that Hantble Cent-

ral Administrative Tribunal, Lucknow, was pleased to 

quash the reversion order of the applicant dated 23/12/ 
1932 and have given an direction to repularise the 

services of the applicant as Hd. T.C. against upgraded 

vacancy on which he was promoted, from 1/1/1979,also 

further grant consequentionlal benefits i.e. further 

promotion to higher posts. Certified Copy of Order of 

Triounal dated 24/1J/193c: is attached for your perusal 

and to act accordingly. 

You are therefore requested to regularise the xas 

services of the a)plicent as Hd. T.J. from 1/1/1979, 

as other were given and to give further promotions to 

higher posts RS rer rule ir ace.)rdance with the Tribunal 

-Is order dated 24/1 )/1(79. 

Your's Faithfully 

4q.7t) C-14-4-t 
(DX.Ylisra) 
Id. T.C. 

Charbagh, Lucknow, 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNALIALLAHABAD 

CIRCUIT BENCH AT LUCKNOW 

CONTEMPT PETITION NO. 	OF 1990. 

Dinesh Chandra Mtsra . App1T cant. 

Versus 

V.K.Agarwal & another . 	 Opp.Parties. 

ANNE7URE No. 2 



CafMAL AUMINISTHACIVE Th1BUNAL, ALLAHABAD 

	

Circuit Bench at Lucknow 	: 
Regitration T .A. No.1105 of 1987 

Writ Petition No.10 of .1.982 ot'Lhe 
High Court of Judicacure at Allahabad, 
Lucknow Bench • 

Dinesh Chandra Misra 	..... 	Applicant 

Versus 

Union of India & Others 	 Opposite Parties, 

Hon.Justicu K.Nathi  V.C. 

K.04ayya,  

(By Hon.Justice K.Nath, V.C.) 

The writ petition described above has been 

received by transfer under Section 29 of the Adninistrative 

Tribunals Act XIII of 1985 for disposal by this Bench. 

The prayer is to quash a suitability test examination ,e--' 'N i,•,., (  

k 
( 
( 	

\ ' ,' 
old on 2D.7.82 and an order of reversion of the applicant );H 

) p ssed on 23.12.82, Annexure-9 in consuquunce of the ) ,,i, 

.i.,. 
.1.,
. 'est from the post of Head Ticket Collector to the post 

7.'------- 6/ Ticket Collector, 
____.• .;:.., 

2. 	In pard 4 of 'the application and corresponding 
para 4 of the Counter Affidavit, it ts admitted by both 

tho parties that the applicant whileworking as a Ticket 
Collector in a substantive capacity) wd promoted on ad hoc 
basis with effect from 1.1.80 to the post of Head Ticket 

Collector. Similarly, it is admitted in para 8 of the 
ffidavit of both the parties that an order dated 24.11.80 

%vas passed by the U.P.O. promoting 
the applicant on ad hoc 

asis with inunodiate effect, alongwith some other persons, 

.„.1 the post of Head Ticket Collector 
against an upgraded 

isting. vacancy.  . 



However in course of time the applicant, illonywiCh 
others, was called upon to appear at a test for 

regular 
selection to the post of 

Head Ticket Collector. The 

applicant appeared at the test on 2Dth July, .1.982 under 

protest. He was declared unsuccessful hence by the 

impugned order dated 23.12.82, Annexure-9 he was 
reverted 

to the post of Ticket Collector, 

The applicant's case is that according to the decision 

of the Railway Board contained in Annexure-5 and a 
scheme for upgradation of various selection posts with 

instructions contained in Annexure-1, it was not 

permissible to hold a written test for regularization 

of promotions on upgraded posts. The test, therefore, 

was without jurisdiction and the order of applicant's 

reversion was illegal. It is further contended that 

accordiny to those instructions the applicant was 

entitled to be regularised on the basis of his having 

cc)mpleted more than 18 months of service of Head Ticket 

Cllector since after 1.1.1980. 

According to the opposite parties, however, the benefit 

of automatic regularization after 18 months of service 

did not apply to Cases of employees working on ad hoc 

basis on selection posts. It is said that the applicuhlu 

orderz are contained in Annexure-C1 dated 15.1.66 orld 

not Annexure75 dated 3.3.72. 

We have heard the learned counsel for both the IhirtiQs 

and have gone throuyh the material/ on record. 
Acct. A_ 

to Annexure-C1 doted 	pel suns who were of ficia tI  ng 
for more than 18 months could be reverted fur 

un5atifAJc-
-
Ory work only after following the procedure prescribed 

) 



for taking disciplinary action., The .circular went on 

to say that that protection was available only to those 

persons Who had been empanelled (in selection posts) or 

Who had passed the suitability test (in non selection 

posts). Admittedly, the applicant had not been empanelled 

Lnd therefore he could not get benefit of Annexure-Cl. 

Annexure-5 dated 3.3.72 mentions that cases of staff 

promoted on regular basis should be reviewed after one 

year Of continuous officiation with a viow to determine 

their suitability for retention in the grade. It was 

further directed that the review.  of decision ought to 

be taken during the first eighteen months of officiating 

service and that on that procedure being followed tere 

would be no question of denying confirmation on cumpletien 

of two yours of ofticiating service in clear permanent 

vacancy for reason of unfitness. fur confirmation. On 

the faco of it this decision fipplies to persons who are 
j 

promoted on regular basis. Admittedly, the applicant 

was promoted not on regular basis but on adhoc basis. 

Annexure- therefore could not bring any benefit to him. 

7. 	However, Annexure-1 is a later letter of the 

Railway Board conveying its deci5ion in rebpect of 

upgradation of various selection posts. The letti-would 

show that a decision had boon taken for upgredation of 

voriuus selectioo posts with eftect. from 1.1.79 and fox 

expeditious implementation thereof had directed that 

written test be dispensed with for filling up the 

upgraded posts. It is noticeable that while the letter 

wont on to say that selection test would continue to be 
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held in respect of regular posts, it was decided in 

41 
 unthistakable terms to dispense with the written test 

for filling up the upgraded posts with the specific 

object of avoiding delay in implementation of the 

upgradation scheme. The decision wont on to say that 

it would not be cited as a precedent, signifying th.at. 

that was a one time relaxation. The closing paragraph 

of Annexure-1 re-emphasized to mako special efforts 

to fill up the 'upgraded posts on 'top priority basis' 

8. 	As already mentioned, it ib the adatitLed ca' 

of both the parties in para 8 of their affidavits 

that the applicant , had been given ad hoc promotion in 

the upgraded post of Head Ticket. Collectoi on 1.1.60. 

By the time when the impugned revixsion order P dated 

23.12.62 was passed ha had already put in more than 

two years and 11 months of service. It was not 

expected, therefore, in the light of Annexure-1, that 

the applicant should have been required to appear 

at a written test for filling up the post held by him. 

9. 	If there was any doubt in this regaid, it 

appeas to have been dis4olled by a circular dated 

Annexuro-,S1 setting out that, among others, 

Head Ticket Collectors.  who had worked on ad hoc basis 

between 1979  and 31.1,3,113_,pending finalization of 
— 	 

selection/suitability test may be regularised 

from the date of their completing 18 months ad hoc 

service against regular posts for the purpose of their 

seniority tor promotion to the next higher grade. 



10. 	On a consideration of these decisions of 

the Railway Board and the facts of the present case, 

there is no manner of doubt that the applicant could 

not be called upon to appear at a written test for the 

purposes of regularization to the upgraded post of 

Head Ticket Collector and that since he had already 

completed 18 months of ad hoc service on that post 

prior to the holding of the examination, ho ought to 

have been regularised without being called to appear 

at the test. The order of reversion dated 23A.2.82 

contained in Annexure-9 therefore must be quashed. 

Thu 4011.01.ion 14 41uwell .1nd tip,  uvlui ddl,m1 

23.12.82, Annexure-9 of the reversion of the applicant 

is quashed. The opposite parties are directed to 

regularise 	tth the services of the applicant as 
I. 

Head Ticket Collector in accordance with law. They 

shall also grant to him such consequential benefits as 

may be adnissible to the applicant. Opposite parties 

will comply with this directions within three months 

from the date of r.!ceipt of the copy oi this order. 

Parties shall bear their costs. 

(141-• 

kc,50  

INFOy Registni 
lientrai A4uilitistratiVO Wald 

LUCkll OW Bench 

- lotlOcnow 
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BEFORE THE CENTRAL AaTINISTRATIVE TRIBUNAL ALLAHABAD 

CIRCUIT BENCH AT LUCKNOW. 

_CONTEMPT PETITION NO. 	OF 1990. 

11•••••"•0 

Dimesh Chandra Msra . 

Versus 

V. K. Aga ritial & another . 

Applicant. 

 	Opp . Part 4e s. 

ANN.  EXURE No. 



4.\ 

Northern 1:ai1way 

No .E./6/8/Hd.TC/Co'urt 

pOTICR 

Divisional Office, 
Lucknow. Dt. y Feb. '90. 

The Ilon'ble Central Administrative Tribunal, 
Lucknow in TA No. 1105 of 1987 Passed the following 
orders:- 

1) 	"Order of reversion of applicant 	Misra 
Adhoc Offtg. Iid TC Gr. its. 425-640(.6S)/ 
hs.1400-2300(RPS) at Lucknow issued through 
notice No.757-3-6/8-Ed.TC Dit. 23.12 .1982  
is quashed" 

"It further directed to regularise the services 
of Sr. D.C. Misra as Rd. Ticket Collector 
In accordance with law," 

iii) "It also directed to grant Sri J.C. Misra 
such consequential benifits as may be 
admissible to him." 

Complying with the above orders of the Honlble 
CAT/Lucknow in accordance with law Sri D .0 . liisra adhoc 
Offtg. Ed. TC Gr. 1-ts. 425.640 (PS) against a selection 
post stands regularised in the upgrated post of Rd. 
Ticket Collector Or. R. 4254+0 (RS) as a result of 
restructuring of atdre w.e.f. i.1.84 as per his turn on 
the basis of his seniority in Gr. as. 330-560(R8) and 
record of service without requiring him to undergo 
selection comprised of written test and viva-coce. 
This regularisation of services against upgraded post 
is in accordance with law i.e. as per his turn on 
seniority list without superceding his erste while 
seniors, consequent upon his regularisation in selection 
post of lid. TO Gr. Its. 425-640 (S/Fs. 1400-2300 (RPS) 
and reckoning seniority in the cadre of lid. TC Gr. 
i. 425-6)+0(:6)/Es. 1400-2300(RP6) accordingly, he 
stands in turn for promotion to the post of Junior 
Inspector Tickets Or. Rs. 550-750(BS)/Rs.1600-2660(RPS) 
a non-selection post to be filled in the basis of 
seniority cum suitability, Accordingly he is promoted 
to the post of Jrz Gr. Rs. 550-750(R)fRs.1600..2660(Firs) 
and posted as JIT line/B5B granting hill consequential 
benifits as admissible to him. 

Tiat-i&-notification is issued in compliance with 
the directions of Eon 'ble CAT/Lucknow as aforesaid. 

Sr. Div'. 

Copy forwarded tor information and 

S.S/LKO and EtiB 
DCIT/LKO and BSI,. 
Sr. DAO/NR/Lucknow. 
Supdt/Bill LEO 
Cl/ 	K0. 

Personnel Officer, 
Lucknow. 

necessary action tot- 



BEFORE THE CENTRAL ADMTNISTRATIVE TRIBUNAL, ,ALLAHABAD 

CIRCUIT BENCH AT LUCKNOW. 

CONTEMPT PE T IT ION NO. 	OF 1990. 

• 

D ine sh Chandra Ms ra . 

Versus 

V. K. Agarwal & another . 

. 	. Appli cant. 

• • • OPP. Partie s. 

II. .11 INNI•NOINIM.IMMI I • • IP IV 

ANNE3CURE  



• 

The following changes are hereby orderod to have irtn-Jdi zit° 
effect 

No. Name 
Designation. ' Station Posting on Lever- 

ton at 

- BDK" 

TJK0  

Lucknow. 
.0. PDF. 

LKO 

Off tg Hd.T 

-do-
-do- 
-do- 

V.6. Misra. 

Smt,Sushila Deyi. 

Shri Sunder Lal. 
4, .D.C. Misra. 

Station. Postsd homailcs, Designation. 
Do. Name 

R. S. Ahauva1 ia 
puran 

U.R.Towari. 

Mohd 	„ 

, 3. 

5. M.R.Kovid•4/0 
. 6. 6..K4,,,Trivedi. 

•••• KEI REI 

oxisting LKO LKO Against an 
VU(14,11.0 y 

PD Fp - 

'1jo. 	57 t 
or.ttl Office 

ti)t 	• .? 	Or I (132. 

fir 

'1":PiLVAL0 	 1110040--,11* 

I. 	The undernoted staff Offtg. on Ad-hoo basis as lid. WS in 
Gr. R. 4 25-€40 (RS) are reverted to :their substantive post of T.T.E. 
Scale Rs. -..30-560 (Rs) and posted at Luchnow. 

The undernoted staff who has been selected for the post of 
T.O. scale P. 425-640 (Rs) are temporarY appointed to ofi:'iciate 

as Rd. T.C. and posted at the stations noted, against each :- 

BST! 13F".3. 

IKO LKO Against an  oxis.- 
tirla VdC:arir'rY 

SIICI SErs 
LKO LKO Vice &mt. („Sashila 

Devi reverteil ari_TTE. 
LKO LKO Vice Sri 1i0 Misra 

- re'vert ,it 	TTE, 

Conti . 

RBL RBL 
LH ON 

LKO 
PD 

Vice 	BDTewari 

BSB BSB - 
ED D3K Vice Sri Sunder-Lai 

revertQii. ao 
LKO - 
BSB Against an existirz 

vacancy. 
PBH Vice SL,,rir  .S.Ilisra 

reverted vs TTE. - 

-do-- 

-do-
TTE. 

dfftgasis.T.0  
TTE. 

7. 	,A.P. Singh . 

8, a.P.Singli. 

9. R.)4.1)111)04.. 

R.K.Sinijh. 
M .11..A.nvar 

Offtg.R.d.T.C. 
TTU. 

TTE., 

Of ftg.fiti . T.0 
TTE. 

Vitt; 	, T,C 

4 
14. Prom Daso WC 1 4.`r Off. tg„HdNTO\ 

( 

14.Kajuor (ST). ' 

S.K. Tr ipathi 

t 

J.P.N.Upadhya. Si( 	VIVI' 

 



C 	'i; 0 
___------- 

NTG 

; 

.13 	S/ini N.H.. Anwar and J .P . N. Upadhya TTEs have bean L. ary...;f erred at 	thoi-r own re quest . They are not a nti ti oci for .trazIsfQ.2... Transfor Pao,-3 rind Joining Leavo etc. 

This has the a1nrnyai of DP 040 

Li V1 C movoiaents 

K f 	,4 _se Ne 
r4Onneq, 

6 PS 	Luc know 

.1 	The f31;,.9.t ion Supdt/1,10 , .B0 
2;L&t1o.a Master, BPI('  3(FII STIG 	N 	RBL , 	Sr. D LO/Lue know 

4, T1 Spdt/Pr Bill Sa t en . 
45.. The .A.S/C oninierc ial Sec t 
6. The Div]. CIT LicQ 

or information, and nee°. seary action. 
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BFFORE THE CENTRAL AININTSTRA TIVE TRTRUNAL, ALLAHABAD, 

CIRCUIT BENCH AT LUCKNOW. 

CONTEMPT PETITION NO. 	of 1990. 

Dinesh Chandra Mtsra 

Versus 

V.K.Agarwal and another .. 	Opp.Parties. 

ANNEXTTRE NO. S 



(r)  

RTF.1 RN RN IL WAY 

No. 131 1/8-e/III Dt. 3.3.34 

NorICS 

following candidates, who have beln placed on the panel 
ars promoted aS SoToFio 

G.R. 425-640 (Rs.) and posted at 

the at, ation Mho wing against eachl- 

$a.E. O.R. Rs.425-640 (Rs.) on 15.6.83 and 22.10.83 the 
ks a result of the Selection held for the post of 

kdIvc 	STr/BSB 
i•Tii/SSS 

STK/sD srV 

knoll= 1111,0110 STS/I.K0 STE/L34 

TTWLIko STWIJko. 

TT3/0313 STB/BSS R.N. Singh 

OUt.AdC ST3/353 
STS/BSS 

- do- 	,STS/BSB 

174/1.ko. STlibko. 

Off...Oboe SWISS (STV853 
Already 

STS/Lko• 

SIT/333 

STS/B3B 
I. 

-dctr- 
I 

Kanchan Ram (S/C) 	 -do- 

This ho a?proval of Sri DCS/DPO/LIto. 

item No.1 to IS ekcapt it No.4,5 St 8 
already been working in A cr= C arrangement 
ari3od. in Grade 425-640 (Rs.) 

34/1.,ko. SS,/i'D Sr. 13;0/;.,Ao And 
3111 Lucknow. 

51/-  Sr. D.360. 

3.3.34 

c•...1 

 

3e 

4* 	Tara Pd. 

5. 

6e 	Bel ram )4isr3 

7. 9 , 

ri  

9 * 

1 0. 

11. 

1 2. 

 

 

 

I 

D.?. 5axana 

Copal iaror. 

Sinha 

Ranjeat Singh 

0. 	ah 

J.N. Awasthi 

0.2. Bead 

D.C. i(ar 

J.N. Julati 

Brinda Ram1 /4 4/C) 

g T 

-do- /Lo. 

-do- /ma 

/353 

- 

-(3c) - 

Retd.) 

N.3.1  The 
who have 
are ragul 

Copy to S3/B313 
WI 37 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD, 

CIRCUIT BENCH AT LUCKNOW. 

Contempt Petition No. 	of 1990. 

Dthesh ChIndra Misra   Appli_cant 

Versus 

V.K. Agarwal and another .. 	• • • OPP. Parties, 

.1.0.110•1•11••••••• 

ANNEXURE No. 



0, le 1- P;/ r.,--s•;. 

o rth e rn 	jway 

ivi1on al Off 
Luckn ow - Dt. 	84 t 

4.111111111.11111.11* 

F. 0 .............................. 
$s ta result of selection of 1.'n spentor of Tickets 

Gr. Rp.700-000(M)  held from 26 14E34 to 2A,4,.94 the followint  1 
ard—ardtes are se et. e an rlAced on the panel:- 

Sr:MO. 
.7.r/ LI:99 

S rr'F3 (-, 	, . FA 
6 IT/ DEB. 

G, 	 Conductor/ MO. 
7. 	 61214/ lid. Lir. O ff ice. 
C. 	 5 ITABSB. 
9. 	 5 IT/ LK.O. 
104 	 Conductor/M, 

Ed, TV Ki.. 1-, 
6 Tr/ 1? 1). 

6 Tr/.E.5:D. 
ft 

It 

18. 

This is a prov i.sion al panel. 

iti±-11-/T2-e" 
;-‘ Div isional Personnie . Officer. 

"J.E1y. WON*. 
Copy to 
1 ) 	SS./  TEO, FT,  PBH 	B. 
2) SS:f 
) -E.0 • Os. (G) ,Hdi iirs.Offig es  t.R1y4 Baroda House, t 

St, IN CI 0•/ Dackaows 
40E. PaYbil )/Luckhows 

4 145 

ty 

1. 	:41 El? eo BrIrPn Pd. S/C 
9 	Sr!. Babadin Gh auclh ary E/C. 
3. 	" 	P.3 Z Ingh. 

5! S. P. Lriv ast 7."a• 

J. Ichm. 5 

ft 

It 

It 

G. P. Itahav 
13,1 	t Eap-Tt. 
T,V lizivastva. 
6.K. Gupta. 
Keliii Tmden. 
173 Tiwarit 
41tpf Hussair!. 

• 
Rjptti ;lam. WC. 
11,!47... 	 rBIL) 

	

r411 	 Concluc uorl 
Y4 K. E Pchdev a. 	 -do- 

Sr4vastav 	 -do- 
- 	• 	 . 	_ 
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CENTRAL ADMTNISTRATIV7  TRIBUNAL 
B'ORBT THEIFIDNenelralarrsCOtinarOMMIMMtift AT ALLAT-IABAD 

LUCKNOW BENCH, LUCKNOW 

CONTEMPT PETITION No. 	of 1990. 

Di.nesh Shandra Misra . 	 Peti tioner/ 
Appli_cant. 

Versus 

V.K. Agarwal & another .. 	 Opp.Parties. 

AFFTDAVIT  

Dinesh Chandra Mi.sra aged about 

49 years son of Sri. Luxe Narayan Mi_sra resident 

of 141  Hardoi Marg, Chowk, Lucknow, the deponent, 

do hereby solemnly affirm and state on oath as 

under :- 

That the deponent is the applicpnt-

petitioner ix Jim himself in the above noted 

petition, as such is fully conversant with the facts 

of the case deposed hereto asunder. 

That the contents ofparagraphs 1 to 

of the accompanying contempt petition 

are true to my own knowledge and those of paragraphs 

	 are based on legal advice, which 

are also believed tobe true by me. 

3. 	That there are 6 annexures to the 



/2 / 

_ 

accompanying petition and all of which are the 

photo copies of their respective originals. 

Lucknow:Dated: 

Feb. 19,0990. 
	 Deponent. 

Verification  

T, the deponent named above do hereby 

verify that the contents of paragraphs 1 to 3 of 

this affidavit are ttue to my own knowledge. No 

part of it is false and nothing material has been 

concealed, so help me God. 

Lucknow:Dated: 

Feb. 1q,199D. 
	 Deponent. 

T personally know and Tdentify the depone- 
nft who has signed be 	me. 

LILY 

( VinaTniriker ) 
Advocate. 

Solemnly affirmed beforeme on\ (---9Ar,. 

ati6a.m./pv.m. by Sri Dinesh Chandra Misra, the 

deponent who is identified by Sri Vinay Shanker, 

Advocate, High Court. 

I have satisfied myself by examining the 

deponent that he understands the contents of this 

affidavit which have been readout and explained 

to him by me. 
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